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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT ALLAHA[‘;AD
CIRCUIT DBENCH, GANDHI BHAWnN
LLK::\NO\V . ! .
No.CiT/c/1k0; 1140 HITOR  Dated 3.4.1989
o - |
FEICE = MEMO |
. = i
Registration No. S, 2182 of 19370
Tobve .
| Jitendra Nath Sviamt Applic an.tils
VersUs .
The Union of India and atheraRe spon dent s
A gopg of the Trlbunal’s Orcder/Judgement
dated n the abovenoted case is: forwarded
por necegsary action.

Epcl Copy of (jzi;l’er/Judgemen't dated
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30.3.1989 | |
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CENTRAL ADMINISTRATIVE TRIBUNAL, ALIAHABAD
Circuit Bench, LUCKNOW

Registration No. T.A. 1182/87(T)

Jitendra Nath Swami ceee Applicant
Versus

The Union of India and ors coca Respondents

Hon'e Mr. D.S. Mishra, A M.
Hon'ble Mr. D.K. Agrawal,J.M.

(By Hon' Mr, D.S. Misra, A.M.)

This is an original writ petition which Has
come on transfer under section 29 of the Central
Administative Tribunal Act. 1985 from the High Court of
Judicature, Lucknow Bench., The pleadings in this case
are complete, An application has been filed by Shri
N. Bajpai learned counsel for the applicant stating
that thedpplicant does not want to prosecute this case
and the pplication may be dismissed as not pressed.
Accordinly, we direct that the application be dismissed
without any order as to costs.

TR gmk_ o

J.M. A.M.

(sns)

Lucknow,
MARCH 30, 1989,
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Serial Number admis- | Condition | including
File no.| no. of | Description of paper| of sion of (‘}f date of
paper sheets Number Value paper to | document |destruction
of record ; of paper,
stamps if any
2 3 4 5 6 7 g 9
' ‘ Rs. | P
[-|ncbiit egped )
Quel Rrrresm. o R P NS
’ 2l Vot — l— — S
.s 4
31Cma 470y (1o
BLY oy~ o P Y
e ans | w |
Ob%3 - - 7-po- |
ST Poven | f
_ ) b — S’- Ov : I
A oNiotectt
(| Coioeile 2 || L
7’/M bw — DCZ L —_— —t
\ !
g/ ] @Q\f@/\ @/)\( ) R — I Il
’ i
i
|
|
+ :
l | i
I have this day of - 198 , examined

the record and compared the entries on this sheet with the papers on the record. 1 have made all necessary

corrections and certify that the paper correspond with the general index, that they bear
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| i | IN THE HON'ELE HIGH COURT OF JUDICATURE AT ALLAHABAD, °
| UCKNOW EENCH, LUCKNOW, (/6 Q@
g B
WRIT PETITICH WO, OF 83
Jitendrs Nath Swami : - Petitioner
Versus
Unicn of India and others —— Opp-Parties
B o
Sle Noe Particulars . Page No.
~
1. Writ Petition 1 -4
2. Affidavit 5 -6

3¢ . Annexure No.1 (True copy of letter 7-4d

issued by General
Manager )ate. 18. 10, 72

4o " No.2 (True copy of letter 94— [0
dt. June 2%, 1983 |
issued by DCME(W)

C&W shops ,Amv,.

‘* 5 " Noe3 (True copy of letter/ I —]2
circular issued by
DCME/C&W shops,
Anv. Ikosdt.11.8,83)

o
6. " No.4 (Copy of notice dated |™Ny—/$
2T~8-1983% issued by
‘ DCME (W)/C&W shops/
Amv. ,
. . f
T« Stay application 36
8, Vakalatnama ‘
i \7
/ \
ML e o

Lucknow,dated; . ( MeILeTrivedi)
1=G=183, Advocate
Counsel for the
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IN THE HON'ELE HIGH COURT OF JUDICATURE AT ALLAHABAD, .

LUCKNOW BENCH, LUCKNOW. L/ 6 %@ y

WRIT PETITION Nos [ /83
' |

el v
Jitendra ¥ath Nathsweni son of late Sri D.H. Swami,

resident of 11/4 01d Aishbagh, Labour Colony, Aishbggh,

Ludknow,

1. The Union of India through The General Mapager, Northern

2. Dy.Chiief Mechanical Engineer, Carriage and Wagon Shop,

--=Petitioner

')
Versus

Railway ,Baroda House, New Delhi.

N.Rly. Alambagh ,lucknows _ | ,
' ~ cmployed gs
3. Tarsum Lal son of not known ,/rEziientxni Chargeman
A
_ _ "
Paint Shop, Carriage and Wagon shops, N.Rl¥, Alambagh,
Lucknowe

-=-=Opposite-Parties

WRIT PETITION UNDER ARTICIE 226 OF THE

CONSTITUTION OF INDIA,

The Petitioner respectfullyshoweth :=-

1. That the petitioner joined the Northe*n Railway
Carriage and Wagons shops as an Appregtice in 1948 -
andvfggame 8 Skilled Igbou ;n 1953 and was promoted
to post of a Mistry in Production Control Organisation
in 1973

2+ That according to the letter issued by Railway Ministry
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6.

-Dm , e

the Mistries working in Production Control Organisation
0. tue northern Railway workshops were upgraded to the
post of Chargeman vide General Manager's letter dated
18,10, 79 and although they were promoted from 1=8-1970
but they were paid The Promoted Grade Scale of Chargéman

- from 1-1=1979. The letter issued by the General Manager

is annexed as Annexure No.1 to this writ petition.

—

That according to Annexure 1 the petitiomer who was

working as a Mistry in Production Control Organisation

was upgraded to the post of Chargeman and is receiving
the upgraded salary of Chargeman since 1979 vide

Annexure No.,2 to this writ petition.

That the opp=party no.3 joined Northern Railway Workshop
in the year 1952 and subsequently abahed the post of

Gr. I Skilled Igbour ( a Cadre different from that of
the petitioner ).

That the opp-party no«3 being senior amongst in Gr.I

Skilled Labour was promoted to thepost of a Chargeman
from 1-12-1982 and was sent to Coorosion repair section

and subsequently it appears that corrusion repair work

came to an end vide Annexure Noe3 to this writ

petition.

o~

That the petitioner was sﬁrpriseé to find‘E;;;nttnxtL”
giﬁtlxﬂuq~g/notice on the notice board on 27-6-1983
issued by opp=party no.2 reverting the petitioner and
replzcing the opp=party no.3 in his place , a copy

of which is being filed as'Annexure Noed4 to this writ

petitione And the annexure 4 caused irreparable loss

to the petitioner.




- ‘ u
|

7. That the opp—=party noe3 is much jun&or to the

petitioner and belongs to a different cadre.

/ j

That the petitioner was upgraded under the letter

of Rly. Ministry as will appear from Annexure 1.
He could not be reverted by the opp%party noe 2

That the reversion order is thus without jurisdiction
malafide, denies the principle of natural justice
to the petitioner as it was made without prior

information and enquiry from the petitioner.

That the petitioner has not been reverted so far
and there beimg no speedy remedy, the petition is

filed on the following amongst other grounds -

‘ |
\
GROUNDS s |

b

A) That the petitioner being upgrdded to the post

of chargeman from the cadre oflMistry in pursuance

of a letter issued by the Rly. Ministry could

not be reverted by the opp—party noe2 replacing
the opp-party nos3 in his post when opp=party
noe> is much junior to the petitioner and was
promoted to the post of Chargeman from 1=-12-62
in his cadre and thus the dnnexure No.4 is

1

wvithout jurisdiction. |
BP That the petitioner is promoted to the post of

Chargeman in 1975 and ?ég§;§7the salary of
Chargeman since 1979 coulé not|be reverted

|
without any prior information and enguiry in
the matter and thus Annexure 4 denies the

principle of natural justice $b the petitioners.

, .



ot

- ’ ? e
C) That for the reasons given in the writ petition

Annexure nodWis apparently malafide?made for the

benefit of the opp=party noe 3.

PRAYER:

é* Wherefore it is most humbly prayed that the
opp=party noe2 be ordered to produced the original

of Annexure 4 and the same be quashed by issuing a

I writ of certiorari, allow costs and grant any
other relief to the petitioner which may be deemed
o proper under the circumstances and the applicant
shall pray.
Lucknow ,dated s (Mo Lo iTrivedi)
1-9-1983 Advocate
v Counsel for the Petitioner
.
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In the Hon'ble High Court of Judicature at Allshabad, °

Iucknow Bench, Lucknow.

of 1983
., ""‘“\ff“? i";._.—f_‘ ; \{'V"EM - ‘
@%@;ﬁﬁj r\% FER

Sy
[Er A s

1988 j

ERSETEG. TN Pk TR TR Y
R N S A .
Eh, . .
hane

’3$ﬂp¢wr‘j/,é§'K '

[ 'Y o X -+ e
Hmf§¢§$?;§k§faitendra Nath Swemi Patitioner
ALLAMALLWD. e ©

o Versus
The Union of India and others ==~  Orp~Parties.
AFFIDAVIT

I, Jitendra Nath Swami son of late Sri D R.
Swami , resident of 11/4 0ld Aishbagh Lgbour Colony ,

Aishbagh Iuncknows do hereby solemnly affiym and state

as under =

. 1. That the deponent is the petitioner and is fully

conversant with the facts of the case,

5L~;7 3 2. That the contents of writ petition paragraphs

1 to 8 are true to my knowledge. 7/%77 ,
\ . EYAS
727

§>_ 79/
Lucknow, dated:s Depcnent.

1-6=-1983
I, the abovenamed deponent do

herebty verify that the contents of

this affidavit paragraphs 1 and 2 are

true to my own knowledge. No part of




-2- | (&

it is false and nothing materisl has ‘been concealed;

80 help me God.

y
Depronent.

I identify the deponent who has

signed before me., .
Advocate.

Solemnly affirmed before me on

at (¢.Sv a.m. /p-ms by jgt"%&’w\ et Strac |

}"”;ﬁ; , ‘the deponent who is identified by

A

80
V’-"’& 5 >
K

siri, ML £oA = el Asbe—eall(

/- 14> | | I have sptisfied myself by

o LAAR
Hag-

examining the +the deponent that he
understends the contents of thig

affidavit which has been read out :and

explained byme.

%m%;ssrowza

~ .ucknow Bench)
JLHOW

Nalfessces aiw:;f.q;g n}
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” In the Hon'ble High Court of Jhdicaturﬁ at Allahabad,
Lucknow Bench, Iucknow.

\ W.P, Noi /83
Jitendranath Swami | --= | Petitioner
Versus
Union of India aid others - ; Opp~Parties
\ ANNEZURE No. I ;
> . i
Noe 803E/4755 (Eiiw) , Headquarters Office

Baroda House New Delhi
Dt. 18.10 72 ,

The DYCME (W) |
— Northern Railway ' |
‘ CB-1KO ,Amv ,Iko, JUD, JU & ASR |
WM/BEN
Subs Upgradation of posts of Mistrie% in workshops=
production control organisation.
A copy of Railway Board's letter N&LE P A)1=T77/PS5=5

HS/18 dt. 9.10.79 is sent herewith for 4nfonmatiom and

~O8 necessary action.Board's letter dated 24.1.79 referred

O\ !

Zéi;\ L4 in the above letter was circulated undex; this office letter
- _

of even number dated 31.1.7% !

LR
(- e ' Sdo

(B.R. Nigar)

)
for General Manager (P)
- . _ i
‘ {é;// Copy forwarded for information and necéssary action to:~-
| C

1. SPO( H.Qrs.), S.M.E. (P) Hd.Qrs.

Copy of Rallway Board's letter NO.E(;&K91-77/PS-5/WS-18
|
!Indian Railways
\

dte 910,79 to the General Manager, All

and others and copy to others.

Sub: Upgradation of posts of Mistries in
workshops-production Control}Organization. .

In continuation of this Ministry's letter of




even number dated 22,1.79 on the_abovf subject and
after further consideration of the matter,it nas
peen decided that the Mistries in Irohuction Control
‘A Orgapization may be given proforma fi#ation of pay
- Weefe 1.8, 70 but payment of arrears;ﬁould be made
only wees Lo 1e1s79

2e This issues with the concurrencé\of the Finance

Directorate of the Ministry of Railqus and has the
sanction of the President.

(This also disposes of Eastern Railwgy's letter
No.NE 315/Upgradation/Ministry/i. shop dt. 26,479, )

entea——

TRUE COPY
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~ 2.Balwant Singh 23H 23.8.73

/

In the Hon'ble High Court of Judicature at Allahabad,

Lucknow Bemch, Lucknows |

i @

——— s

We P. Noe /83
|
Jitendranath Swami - Petitioner
Versus
Union of Indig and others = Opp~Parties.

ANNEXURE No. I1

N.Rly. Office of ‘the Dy.C.M.E. (W), C&W Shops,Amv,
Tucknow.

No.DCME//2E4/% PCO Upgrading Dated: June 23, 1983,

- All concerned for information & n/action.

Sub: List of the Actual Holders of the posts of
the Mistries Gr.Rs 100~185/150=-240 (AS) PS/3%80-
560 (RS) of PCO Upgraded to the posts kf
Chargeman Gr.fs 205-280 AS/425=-TO0(RS) We € fe
1.8, 70 arrears payable wee.fs 1.1.79%

As per information received from the SS/Planning
and R/Fixing as well as SS/Inspection of PCO undex
letter No.SS (PIR)iMisc./83 dt.17.6.83 the list u%

in connection with the above is prepared and the

same is as under s~

Se Nos Name & T. No. Period No. of
' From To | posts Trade
1 2 3 4 5
1. S/Shri ‘
1. Piareylal  31H 1.8 70 228,73 ' )

7-11=T74

)
;
~do- O3H 314120 T5 | § 1 Blacksmith

3, Igbal Narain 34H 16.11.74

Uptodate
811, 75

4 ,("/) ,

/i




>

4.
De
b
Te

9.
10,

1=
12.
13
14,
150
16.
17,
18,
19
20,

6H

Prahlad Gupta 8H
Om Prakash 33H
Chhakan Lal 39H
Rameshwar Singh 6H
-do~

V. P. Sharma 8H
Giyan Chand 25H
Kirpa Shanker =~ 28H
Har Pd. 24H
Ram Charan 26H
Je e Swani 31H
Jhamman Ial  33H
Sagheeruddin 30H
Zahoor Md. 3H
Onkar Nath 2M
Bajrang Lal ™
Raghunandan oM
Peareylal 15M
TRUE COPY

-

36 4475
100 74 76 |
18,12, 78
164 3. 79
174 40 85
21,12, 82

1.8 70
21.14 75

31=7=72
1.8, 70
812, 73
31.8.73‘
11.3. 76
1.8.70
1.8, 70
1.8 70
1.8.70
1.8, 70

|

30s 124 75 %,. @
13412 78§
15.3.79 ).

) 1 Welder.
29, 12, 81 g
Uptodate%;
164 4483 )
27.12. 72 )i

, 1 Tool Maker.
Uptodate ).
Uptodate | 1 Tool Maker
18, 8. 73 g; 1 Par
Uptodate)l
30011, 75 )

) 1 P&
Uptodate 9
Uptodate | 1 CB &R
Uptodate ‘ 1 CB&CR
Uptodate ' 1 CB&CR

\
Uptodate ! 1 C&W Fitter
Uptodate | 1 P&l
Sd. 23.60 £|33

for Dye CeMeWe (W)/ADV.
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In the Hon'ble High Court of Judicature at Allshabad,

Iucknow Bench, Iucknow. _; _ (;;
We Pe Noo _ of 83
Jitendranath Swani - Petitioner
Versus
Union of Indig and others . - - Opp ~Parties.

|
i
I

ANNERURE _Noe ITI

N.Rly. Dy. Ch.Mechl. Engr's office, C & W shops,

Amve. Lkoe

Staff Order No.696  of 11.8.83 "

The following 71 work charged posts 'sanctioned
in connection with the following 71 work charged posts
sanctioned in connection with the corrosion repair

(T/f1loor) are surrendered w.e.f. 31.6 83 AN,

f
i

1. C/man Gr.'A* C&W Fitter 01

2, C/man GR.B. Welder 01 %
3., C/man Gr.B Pain%er 01

4. H.SkeGr.IJ Welder | 02
5. HeSke Gr.II Welder 02

6. Skilled Welder | 08 |
7. HoSkilled Gr.I Fitter 02
8 H.Ske Gr.II Pitter 02 |
9, Skilled Fitter 05 ;
10, S. Skilled Fitter -
11.H. Ske Gr.I Carpenter 02
12.H.Ske Gr.II Carpenter 05
13.Skilled Cerpenter 04
14.E. Sko Cr. I Painter 01|

15. He Sko Gro I1 Painter




w(

0.5\.&""" <
.
\Oourz A 3

T ey

J-

- o .
16, Skilled Painter 02 |! >
17. Serapper/S.Skilled 02 1
18 U.Sk. Knallesi 21 |
19, Safaiwalas 06 |

Totals — 71 :
J
|
Respective Service Card Clerks 'E' Seetiop Dy. C.M.E.'s
office will please revise the strength of the respective

shops accordingly. |

sd.  11/8 |
for Dy. CME 'W'/Alambagh Ikos |

I
MH/10

Copy to

1. All shop Supdt. , Asstt. Shop Supdts, and Incharges
C & W Shops 4mv for information and neéessary action.

2, 05 B, AS Es HC Es and All clerks 'P' Branch Bw CME 8

office Anv for information and n/a. ﬁ
3. AS/T0, HC PB and SAO 'W'/Alambagh for information
|

4. W.M. 'C', PE, WM (M&), APE, AWM 'W', AWM (Nc) and
. AWM (M&P)/Amv for 1nformat10n. |

5. Branch Secy. NRMY/URME for informationi

|
1]
|
I
|
I

TRUE COPY




In the Hon'ble High Court of Judicature at|Allahabad,

Lucknow Bench, Lucknow. : ®
W.P. Nos 1|  ozle3
Jitendranath Swani ---  Petitioner
‘ |
Versus |
Union of India and others - Oppj@artiés.

|
—_— ﬁ
ANNEXURE No. IV

N.R. Office of the Dy.Chief Mechl.Engr. (W) C&W Shops.,
Amv. Iucknow. 4

Staff Order No.746 Dated Iucknow,August 27 ,1983.

Consequent upon surrender of the following Work charged
posts of Corrosion Repair from 31.8,75 AN vide S.0. No.

696 of 1983, the following transfer, and reversions are

made from 1.9. 83 FN, |
' Noe. of post

1. Chargeman Gr.I(C&W) 550-750 Carriage Repair shop =-One

2.Chargeman 'E'(P&T) Gr. 425-700 F&T shop -One

3. Chargeman 'B' (Welder) Gr.425=700 Welding shope -One

1. Sri S.K. Bhawal, C/Man 'A' C&W Fitter Gfade fse 550=750

(RS, ) who ig junior most is transferred from Carriage
Repair shop to Planning Section of P.C.0. iand posted

\
vice Sri Khurshed Anwar, due to surrendeér of one post

of C/M Gr.'A' 550=750 (RS) of shop 'A'.

2. Sri Khurshid Anwar , Chargeman 'A' (C4W) pay Bs 550/-
Pelle in grade R 550=750 (RS) is reverted {o his substantive
post of C/man 'B' (C&W) on pay R 500/-p.m. in grade

Rse 425=700 (RS) and posted in Progress Wjng of P.C.0. vide

Sri R.P.Chopra.

|
3. SheR.P. Chopra. junior most C/men 'B' C&W pay Rs 580/~
peMe in grade Rw 425-T00 (RS) is reverted [ﬁo his substantive
post of Junior Instructor BTC on pay R&SGQV— pels in grade




-‘[T :

Te

-S4

R

|
Rse 380=560 (RS) & transferred from P.C.0. to BTC.
|
Sri Tarsum Lel, officiating C/Man 'E' (PaT) pay
Av580/~ peme grade Bs 425-700 (RS) oﬁ P& shop is
transferred from shop (C) to P.C.0.] (P&R) and posted

|
vice She de Ne Swami, ]

She J.H.Swemi, officiating C/Man.'ﬁ' (P& T) pay

fs 560/~ pem. in grade ke 425-700 (RS) is reverted
to his substehtive post of Mistry Gr. I Rse 580=560
(RS) on pay Rw500/= pem. and transf?rred from
P.CeCs to shop 'C', due to surrende& of one post of

C/m Rs 425-7C0 in shop 'C'. |
She Sankata Pd. officiating C/men '3"(welder)grade
|

fs 425-700 (RS) is transferred from Welding shop to
Plenning & Rate Fixing Section of HGO and posted

|
|
|
Sh. Rameshwar Singh, officisting C/Man 'B' pay hs 530/=

vige Sri Rameshwar Singh.

Pelle 1h grade Rs 380=560 (RS) is re%erted to his
substantive post of Mistry gr.I onﬁpay R 500/~ peme

in gr. B 360-86R 560 (RS) and transterred from P.i.u.

to Welding shop due to surrender oﬂ one post of

¢/m Bs 425-700 (RS) of Welding shops

|

|

27/8
for Dy. Ch. Mechl. , Engr. (W) '
C& W Shops, Amv., Iucknow. h

No. DCME/ Dated Lacknow, Augusi 27, 1983

Copy to : SS/Welder, SS/FPlanning &pRate Fixing,
ASS/Progress SI/BIC, PSTS/CB. Lkos




30C0e ByCK & BiC/imv. for informetion and makire

TRUS_COTY
) V

Ly b E; Jt‘f ISSTONER
Lo v Lucknew Benels)
fs.«NOV\*’

E\_\_‘@\ecrl g "] ! SABRE RS 06 o ¢5 RO T
DQ@&;@C‘:J\@E’? RAGIDO LD anl 5aD soecrr oRn 4
. (- Q é%};

cheip reversicns.

ASTO . AS2PB SAO(W) . HC(Pase ). SCC/Supr. Jeavs

clexk shop for information and n/ection.
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T THS HON'LLE WIdh ¢UURT OF JUNTGATUINS AT Al fmﬁm,
LI ERUE SoNCH, LI TH0W.
HRLP PART0 Tl ¥0 i B8
Jitendra Hath Dwani | -~ Petitigner
\V Versus
Tonlon of Infia and others wew  DupeParties
S 140 a% |
| ileBo.  vartlouisrs o 4& Hoe
— .
1. Writ Fetttion | -4
2, Affiiavit | b - §

3.  Anmsxure fo.1 (True sopy of leiter

{soued Ly Gener-l
3‘535%&2‘)“'1%0 16 10:. T2

IR " J0e2 (Trus copy of letier
&% June 23, 1563
issaed by JoLE(x)
CHN shopm ,Amv. .
|

' e " Bo. ¥ (True copy of letter/
eiroular i{ssued by
BCME/G W shops,
Anv. 1ko.q%.11.8,63) |

: | 6. " %o, 4 (Copy of notice doted 7093

i X Io=t=1283-1asued |

| SUE()/C ¥ ehops
ANy

7 Etay sy licution

g Vaskalstnams
Laoknov Suted s ( tWL.Trfvedl)

’ 1=9~183, Advooate
| Juuugel for thip Fetitioner,
|




Zitonizas Buih Nathovani son of late Bri j-x. Sweni ,
reaident of 11/4 014 Alshbagh, Laseur Sel(ay, Alshdegh,

-{peritione

Yorsus

1. The Union of India Vhreugh The Genuyal Manager, Nowrthers
Rallvey ,Dareda Neuse, Nev Dalki,

8. Py.Chief Mesheuieal Buginser, Oerrisge and Vagen Hhop,

5 Tewsen lel sen of mot MquiEMm
Paint Shep, Onrriage and Wagon sheps, I, B1$, Aleadegh,

Jnsknov.

CONEZTITUTION OF INDIA.

The Fetitionsy yespsstfuliyahoveth {~

1. That the petitienty Jeined the Railvey
Gapwisge and VWagens shops an an Apyreniiee ia 1948
end bessme u Mkilled Lebeuw ¥ 1in 1’4 ond vas prameted
%0 Jost of » Wistey 1n Predection Dentrol Organisation
1 1973 |

g, That sceerding te ihe letiar femed Wy Rallvey Ninistry



6.

- That the epprarty ne.3 Joined

e

he Bietries vorking in Produotion
of the Nerthary Railvay vewkehepe apgreded to the
pest of Chargenan vide Generel ‘s letter datod

umanmltomq S potition,

working as & Kistwy in Preduotion Osn
vas epereded 10 the yest of Chargeman
the wpgvaied salery of Ohorgenen of

Aaneznye No. 2 to this writ petitien, |

Ovgantisation
is reseiving
1979 vide

_ Rallwey Workehep
in the your 1998 e subsdquonily ahatin the pont of
fe. I Silied laboar ( & Cedre differe(t frea thet of
the petitioner),

mtmmmlmuuun
Bxilled Zabowr vas prometed to thepost uf o Chargeann

frem 1~1-a-1mmmmuem ropaly seetion
Sl subsoquegily 44 Sppeare that seryusion repair wewk
l.ohmuﬁﬁétw to Mis wit

petition,

That the pesitiones vae surppised 4o 14
mrqhﬂnuihnmm ,
famed by app-pery 86,2 reverting e tlener and
répleasing the opp-pary ane. 3 (a Me .l'om»

of wvhioh 19 Moing tiled o0 AR ‘o Wis wris

" |
pelition. mumtm lyweparadde Lose

W the petitisner.




R

3=

% TWat 1he petitions vas upgraded anier the 1ettep

of Rly. NWistetry as will appeay Annexyre 1,
He senld not de Tovexrisd by the o)}

~ That the reversion erder is thas vithens juriedietion

;Mt, denies the prineiple of hatural Justiee
‘e Yhe petitionny ap it wan nade '

utmntin and snquiry frem the titicner,

Thet the petitientr has aot been
aad thare being mo speedy reaedy,
2iled on the follewing amongst oth

SROUND S,

of & lotter Losued by the Ny,
Ret de reverted by the opy~party
the opp-party mo.d in his post wh

in Mo sadre and thus the AnnozureNe,. 4 ia
vithont Jurisdiotion,




0) Sbst for the reasone given in the 't petition
Amnezare no, is fpparently malafice dge for the
benefit of the Opp~party 0.5,

_‘ ERAYER
‘Mhorefore 1t fe most hombly pray(d that the
- OFP=rarty noe2 be ardered to Frofused ithe origiue)
of Annexure § spa the same bhe Wnrhod by Lasuing o
writ of oertiorart, slioy Gosts and gont any
— | other relies to the petitioner vhien be demned
proper under the siroumstances and the spplieant
ekall pray,

luoknow dated s | | (e Triveds)
1=9=1989 ek

Advbeate
Counsel fop 4n Potitioney
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In the Hon'bls Nigh Oeurt of Judisatare st ﬁhanm .
luoknov Beavh , luekaow,

ey

WePo Bae of ."}

Jitewdva Nath Susal | —— mﬂlxm
Yarsus
The Unioci of Indis amd others —o Gprwm-ﬂ.au

PIDAVIT
I, Sttendra Bath Bvmmi son of late | Sxi D R,

Swani, rostdent of 11/4 01d Alehbagh ledenr| Sclony ,

Alshbagh iuekmovs Go hersby solemnly atﬂ:’h sal state
ae ander t~

1.  That the depeneat is the petitiensr an| s fully
conversamd vitk the faote of the sare, |

2. That the ssatents of writ petition Mlnmo
1 40 8 ave true to ny knouledge. |

lnoknow, dated: ' Doponmt.
1=9-198)

I, the abevenemed iﬁL«nﬁ do

hersly varify that the sentefits of

this affidavit paragraphs 1 ind 2 m"
troe 40 xy evn knededge. part of
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| Wo.DOMR//2%4/3 YOO Upgrading Dated: Ju

In the Ren'ble Nigh Geurt of Judisature
Juoknew Dok, luciknow.

N

WePs Now
Jiinhdrmih mx ——
Yersus
Union of Indla and others -
A I

 RMlye Office of Whe Iy, CaMa X, (W), {
lacknev,

b s21ahabad,

/83

kﬂiﬁm

Pw‘hﬂﬁﬂ.

r&'d &qm JY

A1l sonesrasd rur iafermation & n/astiolh

Sabs Idet of the iotual Holders ol

the Wistries Gr.M, 100-185/1%
360 (R8) of PCO Upgraded to
Chargomsn Or.f, 205-200 A8/4,
1. 5. 70 arrears paysble v, &,

An per informstion received from
and R/¥ixing as well as 88/Inspeeti
letter ¥e. 59 (m)*m*o/” dte 17. 640

23, 1983,

the posts of
24C (AB) PB/300-
® posts hf
TOO(RE) wewe L
10 1e 79

 88/71anning
of PCO undar

the iles o2

in sonnsotion with the above im pr and the
ssme $8 an unier o= |
5 80, Seme & ¥, N N - g:;t:: trate
IR SN 3. 4 .3
18 Bfm
1. Flareglal 31K 1,476 2.8

2.Belvent Slegh 2%W 25,873
~do= 2 51,12, 78 vy
Iab’lnl Baraln 34X 16.11.74

i
{
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%0 Kirpe Shenker 28R 21.1.73
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1%H12 78§
15-3'79 :
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16. 4. 63
27. 12,72 ) \' |
Tool "akexs

iptodate
Uptedate || Tool Yaker
HLETS ) oo
dptotate
30, 11. 7% :

) PR ¢
Tptodate ) |
UptoGote 1403 4R
Uptodate 1 0BR
Uptodate 1 (fBCR
Uptodate 1 P3W Fitter
Updocdate 1 17
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}{ In the Fen'sle Eigh Guaxt of Judieature af

&llshabad,
Iaoknow fenok, Hmmw.
s Hos | _of 63
Jitendranath Swemi —— Fasitionay
verauo
Uplon of Iufin cnf others - Onup ~Fertiess
&W& I?,.,' Chs Meohle '&mlﬁ offfee, { 2 1 ahoya.
1 dave Jkoe
Ctafs Wrder H0.6%  of 11.BED
The follewing 71 work charged postel esrstioned _
i{n conneoticn with the following T1 charged posts
ranetioned 1o ccnnmﬁcn with the em' don repaly
(T/ficex) cre surzenioved weeefs 1.0 [f3 A
- 1. Ofmem Cr *A° CHY Fitter 01

& C/man Ghede deidex

3 G/uon Gr.B Palnter

40 Eoflite (2 1) Welder

8, Heliee Gr.lIY delder

6. Cktlled Welder

7. R.Sikdlled GreI Fitter
6 Hefke Gr.lI Fitiwy

Qe fkilleot Fitter

10 8 Sidlled Fltier
118 Thte (I Carrenter
12:F.Tke Cre1f Carpent »
15, fxt1ied Carpenter
14.Fe St (e 1 Falntep

5.8, e 09, 11 Palnges

2 22383888882 =8




Lacknow deach, luCiciuwe
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Ve ¥a ROs

Jiteiranath Swami -

Yersur
Yalun of Indla snd others

sekhe ULfice of the Iy,Chief Mechl.
Aore, L0 now,

SREX. {u?l

“tafl urder No.T4E  Tated Lacknow ,Anguet 21*

“onsewnent upon eurcender of the foilowing

e i

roste of Gorresion Teprir from 31,073 M -

In the Hon'sle Higk Court of Jusisature st qun,,hm,

of 8%

Pinitiam

Upp~ibrtis,

Uik i‘l«o‘pﬂ .

s TIED,

ork ok rged

'@ Seiie Fow
‘ €% of 1963 the folicwlng trsurfor, sné reversions sre
‘ mors from 1,2 63 FH,
Nge _of posy
1. Chargeman Gr,I{CiW) 550750 Osrrimge “eghir shop -Gne
Y 2.Chargeman 'u'(<-d) Gre 428700 « T whop ~Une
S.Chargeman ‘3’ ( elder) Gy. 425-700 Welding shops  ~-Une
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(hese ) whu Le Junter most Le treasferred ﬂ Carringce

+#palr ghep %o Flannlag Sectiun of PuCele w
vice ri <burched Amwepy, fue to rarrender
OF /M Lre 'A' 55U-TS0 (RS) of shop *4°,
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2s  Srl shurshic Agwae | vJhargeaman 'L° (u ‘iﬁ’i

il

l( posted

f one pusd

DAY Foe 550/=

felle 10 iBI@ T 55(=7%50 (£53) I :everted tu ‘
yport uf U/msn
fte 429~700 (n:

Sl Ke£.Choprne
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(W) on pny v §OO/=pem, ii

Je TheXu ks Thorra fumlor mont G/mwm 2 %
patle AN Erar'e [ d25-T00 (R5) im yeverted to
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.
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ir substantive
grede

pay T SBO/=
i substentive

,p.n., in grade
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®, 380=860 (RE) & transterred from P, Ce

frd Torsum Lel, offlciating C/ian '5' e
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traneferred frow shop (C) to ¥eOous (eiR) ported

viee Shedelie Swvemie ‘ ‘1 }L\ |
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' v {helcer Sexad e
316N ﬁaﬁkatﬁ sy foi"? S
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Pisnning < Rat/f?ixmg ~goglon of :Cuj-nd paﬁd

vige uri qareohwsz Singhe

e }Q’/Uhm singhs officicting 6/&41& 14t uny B 530/=
Pe "ia' grade &, 300=-550 (r3) ie ml ~od to his
fdbwtmﬁvt post of Mietry gr.l on e 500/= Potle

| 4 360-gER 560 (x8) snd traneferred from ieOele

in gre
| to Welding shep fue 40 surroNier o".t one poet of

o/a i 425-700 (85) of Welding &bope
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‘rf” In the Hon'ble-smigh Court of Judicature at Allahabad ,
. _ Iucknow Bench, Iuckhow éégéé? [) \
WOPO NOQ b{
A
‘, 1
\? p .
. Sri Jitendrenath Sweml | === . Petitioner
S A |
“C
;v\ﬁ‘ ‘7 Versus
" ~ Union of Indis and others - Opp~Farties,
XAFEIRAXEEX
/ : N
APPLICATION FOR STAY s j
|
The applicant respectfully sﬁhmits as un&er s=
1. That the applicant has filed the aforesaid writ
petition and he has every hope of success.
2. That the petitioner will suffer lrreparable loss
4 ifhe is reverted.

I
i

|
3. That the petitioner has not been reverted so far .
Wherefore it is mosi humbly prayed that the
operation of Annexure 4 may kindly be stayed till
the decision of the writ petitioh.

And the applicant shall pray.

. ( MiL. Trivedi)
Iucknov ,dated ; { Advocate
1=5-1983

Counsel for the Applicant
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IN THE HON'BLE HIGH COURT Of JUDICAfgg:/RT ALLAH,

LUCKNOW BENCH: LUCKNQOW:

‘.1

I
Writ Petition No. 4620 of 1983 @®

.ﬂ&

i\
_ - b .

| Jitendra Nath Swami. PRI Petitioner.
- ~ - |
Versus |

Union of India & Others. ‘ ..i- Uppeparties.

égfz’ Civil Misce.fpplication Nol of 1983
. ‘ W *

Te

R 3o

The Petitioner applicant respect?ullﬁ showeth ta=

That the aforesaid Writ Petition uas{presented before
the Hon'ble Bench (Hon'ble Mr.Justlca UsCe Srivastava
& Hon'ble MreJustice KeNo Goyal)‘on 2r9o1983 when the
lawyers were on strike so the Petitio?ér appeared in
person and a conditional order of stay was passéd to
the effect that if the opposite partnyo.S is not
senior to the Petitioner then the Pet:tloner should
not be rever+ed.

i
That the notice was issued to the oppo%ite parties to
show cause, why the Petition.  should hot be admitted,
but inspite of notice the opposite parﬁies have filed

no Counter Affidavit so fare 1

ﬁ

i
That one Sri Sagheeruddin who was alsd in the mistry

grade like that of the Petitioner and u%s also upgradec

!
|
(Contd.%n page=2)

lt







\K/

b
a Writ Petition (No«5315 of 1983) sﬁmilar to that of

5.

parties may'be"ordered not to reduce the emoluments and his

salary which he is drawing since 1979 and|

shall

LUCKNOW

DATED

while the name of the Petitioner ua§

Annexure Noe2e.

That subsequently aforesaid Sri Saéﬁ

674

alonguith the Petitioner and his name was at Sl.No¥15"

at Sl.No¥13"yide

)

(b2’

eeruddin also filed

the Petitioner and on 7.101983 his Writ Petition was
admitted and an interim order was édssed by the same
Hon'ble Bench{vide C.Me ApplicationLNo.11286(u)'oF
1983) to the effect that "In the meénpime, the
Petitioner's emoluments shall not bg feduced in
pursuance‘df the impugned arder dated 341001983,
Annexure Noe5". . | |
|
That for the reasons given above the¢ Petitioner is
apparently senior to aforesaid Sri Sagheeruddin.

WHEREFORE, it is most humbly prayed that the opposite

the applicant
. ! \ -
NGV

I
(Me Lo TRIUEDI),

wlcate

(NARESH*BAJPEI),
Advocate
Counsels Fok the Applicant

: NOVEMBER 11,1983,
s




IN THE HOM'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD:
LUCKNOW BENCH: LUCKNOWS

5N
AN
~\& Jitendra Nath Suami. | seeese Petitioner.
Versus
Union of India & Others. ' eese Uppepartiess
i A
AFFIDAVIT

I, Jitendra Nath Swami son of Late DeRs Suwani,
resident of 11/4, OUld Aishbagh Labour Colony, Aishbagh,
Lucknow, do hereby solemnly affirm and state on oath as

* under -

That the deponent is the Petitioner and is fully

conversant with the facts of the case.

That the deponent has himself moved the accompanying

applications

3 That the contents of paragraph 1 to 5 of the

accompanying application are true to mJ

own knowl edge.

Vi
DEPONENT

LUCKNOW s
DATED : NOVEMBER 11, 1983.

(Contdeon page=2)
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VERIFICATION s

I, the above named deponent do herelly verify that

the contents of this affidavit coniained in paragraph
1 to 3 are true to my oun knowledge. No ﬂart of it is
* false and nothing material has been concegled, so help

me Gode.

DERONENT \

‘ LUCKNOW
T DATED : NOVEMBER 11, 1983

I identify the deponent who has éigned before mee

A Bmbel

(NARESM AJPEL),
Advbcate.

Solemnly affirmed before me onesdd \82
y | befare me 3\ >

2t IWN A/ Refle by the deponent

who is identified by Sri RaresaXEéJmei,

Advocate, High Court Bench, at Lucknou.

\"\./

I have fully satisfied myself by

examining the deponent that he under-
stands the contents of this affidavit |
which have been read out and explained ‘
to him by mes
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Jitendre Nuath Sueml. o

o» Poti tionere

Versus a!
_ _ i
tind on .r India & Oghores _ ajjes wp.p.’u“. |
/ i
/ ' o
y Civil ™eseApplication (le. /of 1983,

l

Thi Petitione’ ®pplicant lupntfuﬂlv shoveth i«

1-‘ 1!t thé’fahnu“ Weit Petition u{h prenantsd before
the Hon'ble Bench (Hon'bile Rt.:lmqtn- UsCo Szfivastava
& Hon'ble Agedustice KeMe Goyal) oi‘ 2091983 vhan the
lewyers uers on atrike ss the Pnlipmr sppearad in

{

peyson and e condi \ona] order of {btay wae pagssd te
the offech that Lf the oppesite paéhy Noed L8 nog
sanior o the Petitionss then the * etitioner shauld
not be revariad. | ‘

*\

That the notice vas issusd %o ths &pputu perties teo
shou cause, vhy the Petitionus shejil¢ not be adeitted
but finepite of notice the epposite pasties huive filed
no Counter APfidavit so Pag. |

b That ong 5ri Saghsssuddin uho vas 'rua in the mistry
grade 1ike Shat of the Petlitioner hd vas slao upgrs

i
(Contdeon pages2)
|



de

.

galary which ho is draving since 1975 and
shall praye

-‘23-&

slongui th the Fotitinney und hia nas
whils the nsmag of the Fetitisnar was

annexurc Noezs

That subssquensly araresaiﬂ.Sri sagh
a Writ Petitinn (No«5315 of 19583) si
the Patitiﬂnai and an 7101583 his
pdmitivd and an lnterio orier vae g
Hon'hla Banch{vide Ce™s Application
1583 to tha 8fPect that "in tha muwa
Fatltinnor's emolumsnis shall nat b
pursuance af tha impugned arler J.ia

domenure Hoebve

i wag at SleNod§n?
f.e 51leNol13%i Ja

agdddin 2laa flled
lar to that of
it Fatition use

I8 ud by she 3ame

loe14286(u) of

timas, the
reduced in
3(‘&0?983.

[hat Par tha ressons given above thJ

apparetily sondor 80 sforesofd Gl “aghoerudiine

Fatitioner 13

WHERLFOHE, L% 19 most hunbly prayaed

parties nay be ardared not ta reduce the 4 slununts snd his

~ (Me Lo
Aav

T —

(NARCSHIMAIPEL ),
Adulpate
Lounzels fof the Auplicang
LLkE 3
DATED

3 Rﬁ?iﬂﬁﬁﬂl%%SQQISA

the applizant

REVEDL ),
cats

hat the opposite




il
: |
& L AN USE MON'ALE HISM SOURT 3 MEIII!P‘SE AL MAAN:BAD]

diendse Nath Suont. ssee Pgtitsionare ‘

Yersus l
‘ Unfan of Indis & Others, " eees Gppesnztd ene
s \
LOTAQaVIY

Is Jitendre Nath Suamd son of Letp Dule Susng,
\
sool dent of 14/4, 24 Alehbagh Labouy Chlony, Afshisigh,

Lucknaw, do hassby salemnly ofimm and Atets on sath as
unaer te |

Yo That the depenent ia the Petitioner snd §a Pully
Gonvaraant with the facss af the Pasce

i
2+ That the deponent has Maself movhd the accompanying
pplicetione

3> That the sentents of parsgreph 1 e 5 of the
acconp anyf ng ownenuaa' sre umﬁ o wy eun knowl edge,

PEP ONERT

LUCKA Mg
DATLO 3 NOVERBER 911, 1583,

|
[Cantdeon pagea)
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VERLFL VL8 3
:
Iy th: woove named dsuanzntg do ha.r%hy varify th:p

the gontints of ghig affidavit eant inag \i.ln parrgranh

T £0 3 are truc ta oy oun knowledame Ho f}mtt af 1t is

fales wnd nachy g matarizl hae b pen came{klna, 209 help

Fity .Ode ;!
) :‘
|
: aznﬂuzur
L\Jiﬂ{‘ﬁ.‘-ﬂ “
ve DATLE 3 ROVE'LIER 19, Y583, W
‘i
I tdanciry

the dagan.mt ho hog aif;ftibd before mee

\

I

aﬂaatﬁﬂ Gadeel),
"dvrcnta.
1

“eleamnly afti:asa VelOre A IMesva ‘
-,ﬂl at .ooa’o.oao‘-"vp.”. by thg deconeng |
who L fdenitfley by >2i YNereuh Bujdei,
“dwncete, Migh Lasrt Bonch, at L rhivge

I bive Mully satisficg nysclf? by !
*‘ examining the dagionci iy thag i.a Ity o
' Prandt tha conlents of this ePPiasvie 1

uideh hivg ben posy Wt and sxpldnag
ts hin by nege




N THE HON'BLE HIGH COus AT-TLLAHAB.iD3
IHELDH L “LUCKIOW BE | ,

Urit Petition Nos 4620 of 1983 éé;
Jitendra Nath Suvami. soipe Pets tionar,
Versus
Unfon of India & Othorse. ceie Oppepartiess
Civil MisceApplication Noe Jof 1983,

0

2.

3e

The Petitioner applicant respectfully shousth 3=

That the aforssaid Urit Petition wag presented before
the Hon'ble Bench (Hon'ble MreJustice UeCe Srivast:va
& Hon'ble freJdustice KelNe Goyal) on 291983 uhen ths
lavyers vers on strike so the Petitionor appeared in
person and @ conditiona} order of stay uaes passcd %o
the affect that Lf the opposite party Noe3 L8 not
senior to the Patiﬁioner then the Pstitioner should

not be reverteds

That the notice was 1ssusd to the opposite partiss to
show cause, why the Petition. should not be admittnd,
but inspite of notice the opposite parties hnve filed

no Counter AfPidavit so fare

That one Sri Sagheeruddin uho uas al9o in the mistry
grade like that of the Petitioner and was also upgrade

(Coniid. on per =)
|



4.

Se

wl 2 i= @

alonguith the Potitionor and his npme was ot Slellol95"
uhile_the nameg of the Petitionor wns at él.moﬂ13"u1de

Annoxure Noe2s.

Thot subsequently aforesald Sri Sagheeruddin also file

‘a Writ Potition (No.5315 of 1983) aimilar to that of

the Petitioner and on 7+101983 his Writ Petition was
adnitted and an interim order uvas passod by the same
Hon'ble Bench{vide C.M. Application No.11286(w) of
1983) to the effect that "In the moantime, the
Petitionor's emoluments shall not bs reduced in
puraunnéa of tho impugned order datdd 3.10.1983,

Annexure los.5%.

That for the rassons given above the Potiticner is

epparently senior to aforesald Sri Sughooruddine

UHEREFORE, 4t is most humbly prayed jhat the opposite

partios may be ordered not to reduce the smolumeonts and his

salary which he is drasuing since 1979 ond the applicant

shall praye

(e L. TREVEDI),
Advocito

(NARESH BIJPEX),
Advocate
Counsels for {ihe Applicant

LUCKROY s

‘DAYED

3 NOVEMBER 11,1983,
5



IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABADS

LUCKHOM BENCH: LUCKHIY

&

&

Jitendra Nath Suami. seve Petitionor.
Versus

Union of India & Others. veee Uppsparticse

DAVIT

1, Jitendra Neth Suari son of Late CeRe Swani,
resident of 11/4, Old Aishbagh Labour Colony, Aishbagh,

Lucknou, do hereby solemnly affirm and etste on oath as

UnNder e

1 That the deponent is the Petitiondr and is fully

. conversant uith the facts of the case.

2. That the deponent has himeself moved the accompanying
applications.

3. That the contents of paragreph 1 tp 5 of the

accompanying application are true Lo my own knowledge.

DEPONENT

LUCKNOW3
DATED s NOVEMBER 11, 1983.

(Contdeon page=2)
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VERIFICATION 3

I, the above named deponsnt do herchy verify that
the contents of this affidavit contained in parggfaph
1 to 3 are trua'to my own knouledge. No part of it is
false and nothing matergal has been concealed, so help

me Gods

DEPUONENT

LUCKNOWS
DATED 1t NOVEMBER 11, 1983.

I idantify the deponont uho has signied before mes

(NARESH BAJPEI),
Advocate.

Solemnly affirmed before me ONecss

at esssesesAsM/Pels by the deponsnt
who is identified by S5ri Narech Bajhei,
Advocate, High Court Bench, at Lucknoue

1 have fully satisficd myself by
examining the deponent that hs under-
stands the contente of this affidavit
vhich have been read out and explained
to him by me.



B R ferble BR Gus? o Gucbiolune of dibkohs
YJT*“ . * | Zu,e/@rqgcu @.W?Z,:éu%w‘

S

&)
Vo.
He  Addslionod &‘?J&’/’w"rn _
Hew ble Weph Cowrd P Tuabicaliee . Lecelinses Brel,

o Laoetorescs
Sor -

e QP i do eloh ot wnt RLbir
B No. 4680 of 1983 (Terolre Nabl Swams .
S‘~0.W’Ylg/("' Vengre g | Urd o of ?hoét‘o«_, 2 c)—%/a&) wan

| /)/) te  be lididd em Q4-1/- 83 but F
Z%i——* Kon nod  tome ©n 24-1/- 83, _WM’W

2677 (I3

a,@f/\ﬁwi% YRe ¢/l %Jmeé&wmtescw afefsé,z,
, . alusw  comloeme om fwlgwmf onaller |
;Lvu\«fl—,z,ﬁ'—&v b (poen —&mc}cuz ™oty be pliarnce!
Gl ks e Ca, 1o oralin VLGV ‘emﬁézy enlistrend”
g e T of e ofererese]  wnt  pedbisn

’.\/-’k - “ - 9 > l\,—\)/ ~A/ .

AN 72

N B A

e i A - ,__W | F6- 1" ot oty
Coek | 1= 26- . 3% . Cocvnsel ,Dﬁgv he /Dem““"'

b'é»‘vh_,o 'r-e_/ "7“72'—"/(’7 |
‘,‘0 -2, ,v@_‘_ﬁ,ﬂ/ ,\::—e "f-‘“ w«-—&

Voo § b
L

28)ilka N
; 58 ) ‘\/WF& /a\‘(

ﬂm ; W/L/'7 O(A/, , [
}7“\\\\\%3/) |

'FN %7‘../93




|
/

}“4’ by Fre )1'/ ! Gt of dmﬂeaﬁvx /flfa/a&u;/,

(P DTN
8 ysmd fsﬁmri ’“‘7‘ B8

Fmg pc P\' NO ' l
Srtardl (ggeng)

\%6q

sy o AT

Jtewcha Natd Stoam;

, SATGLEY)
— U \ GIGHT' m | . N
‘m  He tnion "7 a A gfaarEt (ygarias)
N PiNolyb2o N
______ d "ol gy 1903 ot 7Y @10 o~ /- 19872 £0
Y >, As Aa/w)czc{é
sTv Tl yogal o o a g s O A [Dashi /% N
_a . .
152, Ghasiari Mowde Ko, G, _ TSR _ _
\ N aslke £

Bl ATHT c{o”rd %mara oyo giagn(zseR)svdl § viw Rers: wal & &Y
ﬂfbc"{r “! asrd dil?f?.l wd @l Ay q@“rd mm ou oo twof’r g etcnex g
N hY

N hY
b d UHlea? o7 I1 Y OIS ORIA Gy cw ur dIcZICI ar st IR 4
o E \. 3 > \. ) : |
& B E feadt St ovd m T dqd @9 g1 gAsdrr Al seEl ardar oyl Adn
N fg ‘% N N N N N A : N
Z 2. g Pl au '\"‘I °{r< 1 BTR AT YTE BHE I gy o AR qHdle o7
~Re] f" _
g T © Il oEul 3csr61 gl oaré T omr q>< ar guid ar T‘cftrer(tz;\z’mroﬂ) o)
~~~~~~ NN
L 2 (it ‘r‘a;rf JTIT \m iy s“rz eIy d (GEERT) ville w4 ad ar w

Tddm sIATE HBIGY ozcrwr & 9f gs g srfc smr WIBIR s *m

uﬂq oYy ¢ G AT

/'// A/G,\nl%

‘\; W | | IR 7 \
At rEr) uEp (laes ;

&*gjﬁ/L AEel ag 19 40
WM
%5

sraﬁ sutiu s gslaarar T feur  gdr




In the Hon'ble High Court of Judicature at Allshabad

| _ Lukcnow Berich, Lucknow.
Writ Petition o k620 of 1983

Jitendra Nath Swany .o Petition-r
' Versus

e Union of India & others .. Opp.perties,
[ "_‘ " _, '/ RN,
.- .

L ~ ’)\‘

REUAAY

. / ;WZ;%;/

l-’f\H'GH COUR

\'i‘; *LLAHABAD M 2!

¢

Counter affidavit on behalf
of opposite narties.

v I, H.S. Sinha aged about 51 years son of
gri B.il,Lall working.as Works lanager in the Cffice
of Deputy Chief lechanical Engineer(i),C & !/ Shops,
Horthern Railway, Alsmbagh, Lucknow de hereby

I solexnly affirn and state on oath as under:-

2 Thet the deponent is warking as “orks
iignager in the office of Deputy Cnief liechanical
Fpgineer(il),C & ' shops,..orthern hailyay, Alenmtcegh,

Lucknow as such he is fully conversent with the

fzcts of the case.

3. Tnat the deponent hes reni[the contents of

o
-

the ~eti tion and understcod the sanme.

L, That para 1 of the -etition is net eduitted,




e




Annexure A-1

as alleged. The petitioner was appointed as Trade
i

Apprentice, Trimmer from 4.8,1948to 8.8.1953 under
Head Train Examner(Hd.T.X;R.)/Delﬂi. He was retained
as Skilled Trimmer on 11.8.1953 uﬂder Hd.T.X.R.,
Saheranpur. The petitioner came dn tranéfer being
surplus from Divisional Superintegdent/Delhi( now
Divisional Railway Manager) on 23;;.195Hand absorbed
in these works as Skilled Trimmer &n GrFs.55-130(PS)
He was promoted as Temporary Mistfy Grel wee.f,
8.1241973 under Production ControlFOrganisation

|
( &x-Cadre Post ) in these YWorks. .

i

5, Thet para 2 of the petition is sdmitted., Tt

is further stated that in terms ofiRailuay Board's

letter No E(P & A)L-77PS5/WS-18 dated 22.1.1979

circulated under G.H.(P)'s letter &0.803-K/h755(Fiiw)

dated 31.1.79 and Railway Board's letter Ho. E(P&A)1-

77/P8-5/4s-18 dated 9.10.1979 circilated under G,M,(P)
letter No.803-r/4755(Hiiw) dated 1@.10.1979 and Dy:
CME/Amv's §.0.N0¢31% dt. 1.%4,1983 e@even posts of
itistries Grade Rs.150-240(45)/380-560(RS) of P.C.0.
have been upgraded to the post of é%argeman 'B' Grade
Eis 4205-280( A8 )/425=-700(RS) Wee oL 1?8.19‘70 in P.C.0. 1
and the incumbent working against t%e upgraded post
have been allowed proforma fixationjof pay fron
1.8.1970 and arrears payable from 141.1979. A true
copy of the Dy.CME's §,0.No.314 dt.ﬂ.4.83 is filed
herewith as Annexure-A-1 to this coé%ter affidavit.

|

Ihat the avenue of promotion of Sk.frimmer Gr .Rs.
!
260-400(R8) in his normal channel iﬁ]as under s~

|

| ee 3

|
i




Annexure A=2
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|
sk.Trimmer Gr.260-400(RS)
1 A

1
\ .
H.8.Gr.II Crimmer Gr.330-480(RS)
( Seniority cum Irade Test)
! |
t

|
Mistry Gr.l HeSkdeCGrade I
Gr.380-560(RS8) ( Gr.380-560( R3)
(Seniority cum suit-  (seniority cum Trade Test )
ability test) :

- we e e

1 .

! “
Chargeman'B'(P & T )

ar 425-700(RS) |

~Selection Grade Post,

|
6. Thet the éontents of parF 3 of the petition
are admitted to the extent that the post of Listry
was upgraded from 1.86.1970 to thlat of Chargeman'B!
Grade Ré.205-280(As)/h25-700<Rs) and not the vetition-
er as explained in para 5 apove. In terms of the
Rly.Boards' letter No.E(NG)l—?#BBl/é dated 6.8.74
as circulgated by Gid(P) NDLS's‘lJttef No.831-E/63/2~-
X(Eiv) dated 16.8.74(PS.6186)(the éxtract of the
circular is enclosed as Amnexure A-2 to this counter

|
af fidavit) the post of Chargemsn 'B' Cr.425-700(RS)

is a selection post and is to bé filled by a positive
act of selection and further in| terms of para (i)

of Rly.Board's letter No.E(SCT)72-CM7/32 dated
24.8.73 as circulated vide GN(P)/IDLS's letter Ho.
Q-E/249-IV(kiiw) dated 8.9.1973 the post of Charge-
man 'B' Gr.425-700(RS) is to beifilled from amongst
the combined seniority of listries and Hd.Skd.Cr.

I Gr.380-560(RS) against 25%'oﬂ'the vacancies,.

A true copy of the circulsr is|filed herewith as

Annexure-£-3 to tiis counter affidavit. It has
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further been clarified vide GM(P)NDLS's letter No.

803-E/4755(Fiiw) dated August, 1975, that the posts

of Chargeman'B' upgraded from the posts of listries
are to be filled in as per normal practice znd proced-
ure laid down for filling such p$st§-as per orders

of the Rly.Board. A true copy of the same is filed

herewith as Apnexure-A-l to this”counter affidavit,

7 That the averments made in para W ofvthe
petition afe not admitted. Sri Tarsem Lal Opp.

party no.3 was appointed as Trade Apprentice(Painter)
on 15.11.1951 in Kalka WOrkshops‘ahd retained there

as Ty.Polisher on 15.11.,1956. Subsequently the opp.
party no.3 came on transfer to these shops from
Aotie/Jagadhri Workshops. Later on the opposite

party no.3 was designated. as Ré%ézér COaCh%g£:17.ll.58
and was promotéd as H.8.Gr,1 Painter from 2,8.65 on

shop floor.

8. Thet in reply to para 5 of the petition it

is stated thst the opposite party no.3 i.e. Sri
Tarsem Lal was appointed to officiate as Chargeman
3t P & T Grade Rs 425-700(RS) on shop fioor on

adhoc basis from 1.12.,1982 being the senior most
amongst mistries & HoS.Cr.I of P & T tradé. Actually
the Chargeman appointed or prométed are posted in
different sections of the shops at the convenience

of the Administration, so the.pfesumption of the
petitioner that opposite party no.3 was working in

Corrosion Repair Section cannotibe adiliitted as a fact

' They may be posted anywhere in the shop floor against

!
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the posts of their own trazde,

9, Thet in reply to para 6 cof the petition it
is stated that due to surrander(geduction of Grade)
of one work cherged post of Charéemah BYP&T
Grade Rs.hQS-?OO(RS) of CorrosioniRepair from
31.8.1983(4AF) vide this office $.0. ¥o.696 of 1983

the petitioner officiating Ch:rgelnan 'BY (P&T)

pay Hs.560/- p.s. in Grade Rs ,425-700(RS) is reverted

to his substantive post of listry Gr.I on pay of
Rs.500/~- p.m. in Grade 380-560(RS) and transferred
from P.C.G. to Shop 'C! vide this;office S5.0,.No.
746 of 27.8,1983.

10. Lhat the contents of para 7 of the petition
are not admitted. Shri Tersem Lal was promoted as
Chirgeman'B' Grade h25-700(R§) on allhoc basis We€.of,

1.12.1982 vide this office 8§.0.N0.921 of 30.11.1982

(Vide Annexure As5), and the petitioner was promoted

as Chergeman 'B'(P&T)Crade Rs. 425-700(RS) on adhoc
basis w.e.f. 15.,7.1983 vide thisg office S.0.H0,603/

83 dated 16.7.1983(Vide Annexure A=6 ). The stipul-

ation contained in promotion order was that "All

the promotees above must clearly understand that this

is purely a temporary end local officiating arrange-

ment pending selection and it will not confer upon

them any right or claim for such promotion over their

seniors in future. Yhis has the approvsl of Dy.

Comok o (W)/Amv." Thus Shri Tarsem Lél is senior to

the petitioner which is fully borne¢ out from the

. . |
combined seniority list( yide Agneﬁure A-7 ) , to

this counter affidevit.

1
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11, Thet in reply to para 8 of the netiticn it

ls steted that as explained in para 6 svove thet it

was the post of Listry whickh wes upgraded to thet of

Chovgenman'' and not the petitiondr. vas reverted

being junior

1ost on the comuined seniorty of Listrire

and HeioGr.I as per avenue of nrocotion and in Terus

of pera 321 of the Indian Hailvay HStsolishment Lenuel

[ -

(Amnexure 4-8 ) to this counter effidsvit.

12, ihat in'reply to para 9 of the nctition it

is stated tuat the orcers of reversion of the pevition
€r were lssued before receipt of the writ igeved by
the Low'ble Court, o5 such the order dated 27.8,1983

beceme effective from the sorie dste. The petitioney

hes been reverted corsid Llng als povltLon in the
combined scniority list of lstries sng TedeGrol
Since he held the upgrsded post from 1973 he heg been

allowed proforms fixztion of uey vith arreers Tron

1.1.1979 but this does not confer on the netitioner
any right of seniority it Leing on ex~cadre posi in
terms of pera 6 oi lily.Loard!'s letter o..(de)509 0

=22 datcd 22.4.1983 29 circulsted vide GH(P),H. 1y,

iOLS letter 3100 H7E/106 (Widiuw) dated 1C.7.63

vide

LANExure =9 countly affidavit. Ted Lhe

order been impleuented in its due Lisg 1.8,1970,

noG veen posted agzinsi tihis D05%,

-

1e€,
be could hove

wecause oi nuwniver of senior roat idstris

W2

wuere

at thal tine. As already cxpleined in foregoing

pereas, the posi of idsiry szsinet wbich

s
the neti

2s working wes upgreced o Chergemen &r W25-700(7 %)

enG not the petitioner himeclf,
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13. That for reasons given zbove the petition

\
has no merits and deserves dismissal.

g |

Lucknowi -3
RY=V- S
DetedsPer, 5 1984

Verification

I, the above named deponent do hereby

verify that the contents of parasil to 3 are true
|

to my personal knowledge, those of paras 4 to 12 are

based on record and believed to be true by me and
those of para 13 are based on le~al advice, ilo
part of it is false and nothing material has been

concealed in it, so help me God.

V///

- Lucknow: _ eponent

=~ A?/
Dated BeeS 198y

A}

I declare that I am satisfied by the

1]
perusal of the papers, records and

) . .. \
otner details of thF case narrated

to me oy the person alleging hinself
|

to be Sri H.S5.8inhay, is trat person, -

.

Advocate,

L B N 8
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In the Hon'ble High Court of Judicatur? at Allahabad

Lucknow Bench, Lucknow.

‘ |

Writ Petition No,4620 of 1983
|

Jitendra Narain Swamy .. - Petitioner
f
Versus ;
| _
Union of India & others .. i Opp.parties,

Annexure No,A-1 ’(
|

N.Rly. Dy.Ch.lMechl.Engr's Office, c&w?Shops,Am -IKO,

U
Staff Order No.31k of 1.4.1983.¢
In terms of Rly.Bd's letter No.E(P&A)i— PS5 dt.22,1.79
circulated under G.M,(P) letter N0.80§§;1755(Eiiw) dt.
31.1.79 and Rly.Bd's letter No.E(P&A)%—??/PS-S/ws-18
dated 9.x.79 circulated under G.M.(P)?s letter'No.803E
4755 (Fiiw) dt.18.X.79,11(Eleven) post% of Mistries |
Gr.205-2L01'AS1/380~560'RS! are upgrad%d to the post of
C/men 'BY Gr.205-280'481/425-700 /RS W,e.f. 1.8,80 under
PC,0, arrears payable w.e.f. 1.,1.79 a% vetted by SAO'W!
/AMV vide his letter no.75/F/B/7/PCO 4t.11,3.83.

|
The 11 posts of Mistries which have been upgraded ss
I

C/man 'BY Gr.425-700 'RS' in PCO are allotted the trades
as shown against each as under:- = |

8l. Present sec,of No.of posts TEL tT ade
No. PCO where the & trads in  as allotted  10:Of
post of Mistry is which being after upgrad- P°° 2
being operated operated, ation the post '
in PCO as C/man'B!
- Rs. 425-700'Rg!

PR M e e o e Smr e e e e e e e e e e e

1. Rate fixer-Saw Mill 1 CB&CR |
shop B!

2. Inspector Bhar Line g
coaches, 1 CB&CR i

3. Inspector New 1 CB&® g
Construction.




-2 -

4, Insp.Corrosion 1 T/smith
Repair Section. Shop A - C&W Fitter 1
5. Rate Fixer Paint Shop 1 Paint {
6. Rate fixer Trimming § P &7
Shop. 1 Trimming | -3
7. Insp.wagonPainting 1 Paint, (.
8. TFor work of out- 1 B/smith - BS&HT 1
station & store
" W/orders.,
9. Rate fixer Welding ‘
Shop. 1 Welding - Welder 1
10, Rate fixer MW Shop 1 T/room § i ‘
11, Rate fixer T/smith 1 méchinistg !
& Fitting sec,of T/room ] T/Maker 2
m/c shop. Fitter t |
Total ~~ ~ ~~~ ~ T T T T T T l """""" i -
sd/- Illegible ;
for Dy.CME(W)/Alambagh LKO. j
MEH/ 31 |
No.2Ek/3 PCO(upgrading) Dt/- March 183

C/- 8S(P&),S58(Insp.),AS(T0),AS(PB) for information snd
necessary action.

C/- Hd.Supervisory for informstion and necessary action.
He will put up necessary arrangement to fill up these
11 upgraded posts of C/man 'B' Gr.425-700 'RS' by the
senior most ristries of the trade as shown against
ezch as apove. |

C/- AS/Budget for information and necessary action.

® 060000 0
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In the Hon'ble High Court of Judicsture st Allahabzad

- R
Lucknow rench, Lucknow.

writ Petition 4620 of 1983

Jitendra Nath Suamy .. o Petitioner
Versus
| |
Union of India & others ... . Opp.parties.

I e T

gerial No.618% - Circular Lo.[p31-E/63/2-X%,

dated 16.801 9‘7)"}‘0

Subs: Revision of classificati¢n of non-gazetted

posts @X consequent intréduction of Revised

Scale,

A copy of Rly.3d's letter Ho. E(WG)I-74 PH 1/6, dsted
6.8.7% élongwith its enclosures §s sent herewith for

information anda guidance.

B

Copy of Railuay Bosrd's letter WoF(NG)I-7i Pil/6,
) |
dat‘led. 6.8. 724'0 I

A
b

Sub 3 Revision of classificatien. of non-gazetted pos

ts conseguent on introdu%tion of Revised Scales

|
. . . ! .
After considering the views exprqssed by Kly.Adminig-

. -

trations in regerd to the above %uuject, the board
have decided that the classificaﬁion of post in
different Authorised Scales whicﬁ have been merged
into the sameé Revised Scale, shoﬁld be as in column
(5) of the attached statsuent, ﬁn some Ccases this
classification calls for changes iin other gradesxmix
witnin the same an event of promgtimn. These

conseqguental changes should be ag in column(6) of

cee 2

_'_




s .‘ 1

of the statement.

I
Except in regarq to merged scalses “and-the consequenltal
changes, there will be no geheral irevision of the . ‘
exlsting classification of posts. |

o e ¢

————
paper—y e -

e

T
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lotter NOQLQAGQzII 796R1/67 dt.25.11.71 end 29.3,72

provide thal the wvacencies of C/men &r,'C' s ,.205-28

Py

(45) in liechanicel & Ilectircel wepartueiits should e

filleg a8 uncers-

i) 255 of the vecancies from suongst iisiriag
& dighly skilled Gr.Io ¢

id) 25., of the vecancies Ivou Izp ntice .rchenic
Grawn from gimongst rankers who posses the
requigite eduestionel Cuslificetions;&

iii) 505 from emongst Apprentice iechenics

recruited directly.

It has corz to Dd's notice that on certasin Nlys.
rzservetion quota for ¢Cs & $Ts is not being
provided in prouotion to the category of (/fien 'Ot

liss t-orj -z 80 °

It is clariricd tnet since the elowegnt of dircat
recrultnent to the category of C/Xen G.C lg,205-
280 (43) does not exceed 50, the rugervetion of 15,
for &Cs and 745 for §Ts is to be provided while
filling posts by promcotion in teris of Bd's letters

guoted belovw against €achi-

i) 29, vecpncles from suongst Midtries & Highly
Skilled Gr.I (reservationis to be orovided in trrie

0f TG's lotter Moo (8CIL)72CK15/5 Gtellele?3)o

1i) 25,5 of the vecencies from Lpprentice iechenics

drownn {rom simongst ran%ers who posseds the reguigite

cducationsl qualifications(ficservstion is to e
provided in terms of wd's lotler Lo H(8CT)62CE15/10.

3
O Ce o )



Extract of the S.No.6186

LS
- Revision of classificuation of mosts where existinz tvo arades have been
p merged into o singlo revised scale,.
.—.-.'—.-.--—--u"‘o"'c"‘o"'O"‘o"o-o'ro“-‘o‘.'--o-o"‘o"o"'o"f—"‘o"o"t"i‘o"ofo"o"o"'---"."'-"'o".‘.".“-"‘."o"‘o"‘--."‘o-o-o—o-o—“‘.—o-o—.-o-.—o [ Bl Rt Sl 3 Baadl Sl
S. , Cetegory (Existing scales . levised Scale, Lixisting Clessificetion ' ' Comsogquental
Ne_ | .(Morpged scales . ) s Classification ,0f merged scales ' chanpos to be
. ,ohovn in brockets , ' . - ¥ effected in
' ' ' ' ' ' other groades,
o s e ovin s s wn w ms o mam wm— o e e o - e = v - - L o e - - - — o — B ot ot s ot e o o — : __________________
__l__’____.__g._—_-——_‘_—-é —————— ._—_4—————:--——-—-5 ————— ! _.—-6-—— — 7
25, Charpomen'C' Mechenicel and(Rs.205-280 ) )
U Chorpeman'B!' Electriccol ( ) Rs. 425-700 Sclection ) Solecti
Chargemen'A' Deopertment. (R8.250-360 ) Non Sclection. ) clection.
& Asstt.Foreman, Rs.335-425 Es. 500-750) Sclection, ) )
) ) Non selection,
Foroman II (Rs.370-475 Sclection.¥ )
-~ Foremen 1 Rs,425-575 . Rs, T700-900 Sclection,

F Non solection in Electiical Department.

<
ProNed 15.12.1983/
’ By
Afﬁ AN )
U\Q R
= s .
\:"v;-;_’;;:_{’;;‘f
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*In the Hon'ble .igh Court of Judicature at Allahabad

Lucknow bench, Lucknow,

Wit Petition .o.4620 of 1933

Jitendra Nath Swamy,... | Petitioner
Ver sus
OUnion #of Iludia & others .. , Opv.perties.
i
LNNEXUTE 104 A-3 | 1

|
Copy of letter no,84l-£/249(Fiiv) dated 8.9.1979 froi:
General hanager(P)/HDLS to the Dy.ClEZ(W),imv./Iko and

copy to others. :

|

sub: ﬁllllnb,un of vacancies of Chargeman
Gr, 205-280(A5). |

A copy of the Railyey boerdts letter .o.2 (8CT)
72Cm.9/32 dt. 24.8.73 on the avove suoject is uent
herevith for iniormation and guida?CG. The Rail:ay
Board's eerlier letters dated 27.8;73,20.4.70,
25.11.%1 and 11.1.73 referred to therein were circul-
ated under printcd!P' Br.Circuler at serial los .31,
5022,5510 & 5838 respectively & Bdl!s letter dt.
29.3472 was circulated under G...(P) letter .io.75kz/
90~-VII(2IIA) dt. 27.8.,68 and letter wo.n (8CL) 70 Ch
1/5/10 dt.20.4.70.

3.5.72 copy enclosed for informatidn of Dy.CiE, A8, JUD,
Anvelko CB=lko,JdU & Wiy/EKW, |

Copy to Se(EIV),dC F2C,82A,E2,ACiZ F2.!,

Copy of Rly.Bd's letter as referred‘to above.

Suvi- As above,

The rxtant instructions provide a reservetion quota
of 15,& 74,5 for $Cs.& STs in promotion to posts Loth
s¢lection end non-scloction where the element of

. ‘ ,
direct recruitwent does not exceed 50,.. rurther Bd's

.o




| \\0

Copy of G.k.(P)'s letter No,754%-E/90-VII/FIIa dt.

3.5.72 to ALl D.Ss etc.ete.

Sub:Filling up -of vacencies of Chsrgeman Cr.(C)

AS Es,205-280 in the Flectrical Deptt.

A copy of Railyay Boerd's letter Wo.E(NG)III7 IRRI/
67 dt.20.3;72 is sent herewith For informgtion end
guidsnce.

Copy of Railway Board's letter gs;réferred to above.
Sub: As avove. . W

In pursuance of the deccielon takeﬁ in tor ureting
of the Depcrimental Council JCii héld on 10tk sné L1th
e, 1972 the Lozrd have dccided thet ihc orders
conteined in their letter even Fodt.25.11.71

for techaniczl Department should élso be made
applicenle for filling up vacancies of Chergeman

Gr.(C) in the Electrical Department.

® 0o 08



In the hon'hle wigh Court of Judicature at Allahapad
Lucknow Bench, Lucknov,

I
Wit Petition No.4620 of 1983

Jitendra Kath Swamy .o { Petitioner
Ver sus | | |
r;p |

Union of India & others .. . Oppe.parties.

Amnexure No.A-Lk
' | '
Copy of letter HNo,803-i/4255(Eiiw) dt. /8/75
from G, (P)/NDLS to Dy DMZ WI'/Amv and others.,
fr .

subs Upgradation of pogts ofJMistries in .orkshops

|
Attention is invited to this of%ice letter of even
No.dt. 24.3.75 on the gbove suu%ect end your replies
thereto. The question as to hoy the nosts of C/men
(r.205-280'AS' upgraded from th@ posts of Mistrics

are to ve fillecd in, was referrfd to the Rly.Bd.

who have advised that the normgl practice and
procedure laid down for filling such posts should
be followd., Necessary acﬁion iq the uatter may be

taken accordingly.

The Ch.Mechl.fngr. has desired |that imnediate steps

- should be taken to hold the seﬁections to ensure

that the upgraded posts of C/man Gr.205-280 1AS!
are menned only by the selection persons. In the event
of any mistries, kawz whose posts have been upgraded

failing to qualify in the selection of (/man Gr.

Rs,425-700 'RS' their detailed perticulars incluuing .
)
their substantive posts and théir option to go back tf

to the posts of Highly Skilléd| Gr.II etc. may please
furnighed for taking further action in the matter.

f /- (H.B.Gupta )
for General Hanager(P)
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In the Hon'ble High Court of Judicature at Allahabad<§@

Lucknow Bench, Lucknow,

Writ Petition No. 4620 of 1983

Jitendra Warain Swamy oo Petitioner
Ver sus
Union of India & others .o Opp.parties.

Anne xure 5o A9

NORTHERN RAILMAY
office of the Dy.C.}.E.(W)/C&W Shops, Alambagh,Lucknow.

8.0.No.921 of 198 Dated Hovr. 30,198.

The follwoing temporary local adhoc promotions are made

We€ofe 01.12.82 F.N, purely as & tempora#y measure -

Shri Mahabir Officisting C/man 'B' (P&L) grade Rs L425-700
(RS) of Paint Shop is running on sick list of DMO/C&W/
ANV w.€.fe 12.10.1982 as per sick certificate Ho.25425
dtd.20,11.82, end shri Lersem Lal T.Ho.29/ L.S.Cr. I

Painter Pay Hs.960/- p.nm. gr.Rs.380-560(RS) of Paint |

Shop is pot to officiste as C/man 'B (P&T) on pay Rs.580/-

p.mi. in Gr.Rs.425-700(RS) and posted in shop 'C' vice Shri

FHah ab ir.

Shri Tarsem Lal must understand that thkis is purely a tem-

porary local adhoc arraggenent and it will not confer upon

him any right of claim for such promotion over his serniors

in future.

sd/-
for Dy.Ch.Mechl.tngr.(W)/AMV,
NoDCME/798/Pt. 11,
C/- to AS PB,AS(T)),AS(E)I,SS(Paint) end SAO(W)/AMV, for
for information znd necessry action.

806000 v



In the Hon'ble High Court of judicature at Allghabad

Lucknow Bench, Lucknow.

Writ Petition Wo. 4620 of 1983

 Jitendra Narain Swamy .. Petitioner
Versus
Union of India & others .. Opp.parties.

Annexure No.A-B' @

NORTHERN RAILWAY

0ffice of the Dy.Chief liech.Engr.(W)/C&W Shops,Alambagh,

Lucknow.

Staff Order No.608 Dated:16 July, 83

The following temporary and local officiating
aITengements ‘are made w.e.f. 15.7.83(FN) against the
upgraded post of Mistry grade Rs.380-560(RS) to C/man
‘B! Grade Rs.425-700(RS) as ordered wunder this office
§.0.N0.31% dated 1.k.83.

S g Gy e B Emm B MY e el e See G Bee  Gww MY S Rl e BMA em ey e wee G e e S

Trade No.of Name & T.No.of thePay in Pay as Hame of
upgraded staff promoted 6%x.380 C/man Shop &
post. against the =560(RS) 'B! Sectionf

upgraded post. Gr o where

ﬁg'_ posted.,

— i G fwm Gme emm i Ge  See e Gmm v M M emm M e e AR T BT dar s RS Em mm e we e

Sh.Niaz Ahmed 6 D 560/- Max. 580/~ Plannin
g & Rte
Fixing
Saw Mil
Shop.

CaW .
Fitter 1 Sh.Onker Nath 2 ¥ 560/~ Max, 680/-égsp.Bhar
' , Line
Coaches,

NN PN TN ST NN N

P &T 3  Sh.Pysre Lal,36 ﬁ 545/ -
1
Sh.Sagiruddin,30 H 488/-

Insp.Wagon
Painting.
Planning &
Rate fixing |
Paint & ?
Trimming

. Shop.
SheJ.N,Swami,31 H 500/~ - ~-do-




BS&HL 1 Sh.Balwent Singh,23H

Ve

|

515/~ =~ _ Planning &

" Rate fixing

1 for out
station work
& work order

Tool/ 2  Sh.Kripa Shenker 7)2%% 560 Max.- Planning &

Makero

Rate fixing
for Tin smi-
th & Fitting
| Sec.of MW/
| Shop.

Sh.Harprasad,22L  500/- = Planning &
it 7

Welder 1 Sh.Rameshwar Singh -
| L8 K/6 H 50

Con e e e PEW e mm s amer e e Gme e S ke e peme

Orders for promotion against
CB &CR and one of C&W Fitter Grade R
follow, ’

All the promotees above will
pay except Shri Onkar Nath & Niaz Ah

i of MW shop

1
{
?
Rate fixing
1
J
o/- - Planning &
fixing WEld-i
ing 8hop.

than  Bme Wt ESw e e M e W S

bne post of C/man ‘B!

§.425-700(RS) will

Oraw their substentive
med till their

proforma fixation of pay isg received from SAO(W)/AMV.duly

vetted,

All thepromotees above must ¢
this is purely a temporary and local
ment pending selection and it will n
any right or claim for. such promotio
in future, | |

This has the approval of Dy.
*‘,
fi

or Dy.C,H.E(W)/AMV

learly understand thg
officiating arrange-
ot confer upon their
n over their seniors

C.M.E, (W)/AMV.
sd/-

Ho JDCME/740/Adhoc  Dt/- . July'83

¢/~ to:~ G.M,(P)/NDLS in ref.to his
iiW) dto31clo?9o :

i
\
|

C/- to:- AddLl.C.M.E.(W)/Charbagh,Lucknow.
C/- to:- AS(PB),AS(T0),HC(Super),HC(Pass) SS(Planning),
5S(Insp. ), ASS(Prog. ), s6{Saw Mill)
SCC'H',D for information and necessary action.

/ 17.11.83

letter no.803E/4755(F

s SAO(W )/ AMV,
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(24
L 2 _ In the Hon'ble High Court of Judicature ot Allchabad, Lucknovw Bench Luckoov,
. Urit Potition Lo, 4620 of 1983
Jitendre Warain Svemy ... Petitioner Versus Union of India & others ... Opp.poarties.
Annexure No,A={
- P& T Trede
S1. Name ‘ T.No. Dete of Dato of SUBSTANTIVE POST HELD OFFICIATING POSITION R
No. birth appoint- Degig- Grade Dato of Date from Disig., Grado Date E
ment, -nation, confirmetion vhich app- from M
ointed/ vhich A
promoted officicingR
! . to sub, K
M pesb._ _ _ _ _ o ____58___
S/Sri :
1, Sidh Seren - 251 C 15.10.26 23.12.41 Mistry  380-560 6.9.66 1.11.60 C/Man 425-700 17.4.82 On Adhoo
» Paintor (RS) (RS) basis.
=11, Tersom Lel 29C 1.3.35  15.11.51 H.SK, -d0 - 13.8,66 2.8.65 C/Man  -do., 1.12.82 . "
' 15.11.56 Gr,.-I
Paintor
45. Saghir Uddin 30H 14.9.33 1.9.49 H.Sk.Gr,II - - - - vilstry 14,.4,80 Promoted es
: Painter Painter C/ilon'B!*
wef 15.7.83
reverted os
Mistry wof
- . : 21 ‘9.83
L N
‘_49-_ JoNaSVﬂvmi 31-& 1.4.31 4.8.48 - - - - l‘liﬂtry 12.11.80 promoted
- : 11.8.53 Turnor as C/Mon w.o0.f.
2 : . 15.7.83,reverted
%y / on 1.9.1983.
W gbbL_ ___________________________________________________________ 2198 _

Sd/-T1legible

\<> SAA/18.11.83 for Dy .C.M.E.(V)/Alembagh,LKO.
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In the Iion'ole High Court of Judicature ot Allshabad
Lucknow Bench, Lucknow,
Urit Petition No.4620 of 1983
Jitendra ﬁath Swamy .o _ | Petitioner
Versus |

Union of Iruia & others .. Opp.parties.

Ammexure wo,A-8 |

Iztract of rule 321 of Indian Rejluay Est-blishment
Manual . . ,

*e 8

321, Relative seniority of employees in an interme-

diste grade belonging to different seniority

.units appearing for g selection/non-selection

post in higher zkx grade,

When a post(Selection as well as non-selection) is
filled by considering staff of different seniority
units, the totezl, length of continuous service in the
same or equivalent grade held by the employees shall
be the determining factor for assigning inter senior-
ity irrespective of the date of confirmation of an
employee with lesser length of continuous service

as compered to another unconfirumed employeé with long-
er length of continuous service. $his is subject to
the provision that only non, fortuitous service
should be taken into account for this purpose.

s/~ Illegiulc;
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In the Hon'ble High Court of Judicrture at Allahabad
Lucknow Bench; wucknov.

Wit Potition il0.4620 of 1983

Jitendra Nath Swamy .. | Petitioner
Ver sus
Union of India & others .. i Opp.parties,

Annexure No,A-9

.7 )
Copy of letter Lo,8WE/106(Fiiw) dated 10, July, 1968
froum Generel manager(P)/WDLS to the Leputy C,1..IZ(N),
Mav/Iko.and copy to others. 1

Sub: geniority of Workshops ghaff erploved in
Production Organisstion.

4 copy of Railway Board letter Wo.F(NG)59SR6-
22 dated 22,4.63 is sent herewith for information and
necessary action., This supercedes the instructions

already issued by this of. ice from time to time,

In terms of para 2 of BOafds aforesaid letter
it is desired that specific Irades, should be alloted
to each post in Production Organiéation according to

|
yowr requirements end this office |may be advised in
§

respect of the cstegories controlicd by Headquarters

Office.

1t is further, desired that the option of the
staff following under para 7<b)&(ﬂ) of Boards letter
may be called for and such option %S feceived from the
staaff controlled by HAd.Hyrs. office only be sent to
this office by 31.8.1963 to enable this office proceed

further in respect of such of the étaff.

This may please be treatedias'ﬁost-Urgent and
the instructions oe circulated to the staff without
any delay. ‘

The receipt of this letter pe acknowledge.
DA/-1 letter referred to a.ove.

\
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Copy of letter o .E(NG)59 SR6-22 ¢ated 22.4.63 fronm
Asstt.Director,fstt./Rly.Board to the Dy.CHME(II),
Anv/Lko.end copy to others,

Reg: Seniority of Workshop staff employed .in
: Production organisstion

Reference corregpondence ¥esting with your

replies to Boesrd's letter of even?no.dated 224241961

The Boerd have considered the matTer et great length
and decided that hereinafter the under Lentioned
procedu;e end principles should bé followed on all
Railway, in respect of wdrkshop sﬁaff enp loyed in

Production Orgenisstion.

1o All posts in the Production Control Organis-
ation viz. Plamming, Progress and Insoection including
these alreay crested should be trgated as ex-cadre
posts. . ?

2 The trade or trades from which the gtaff

will be drawn to fill the posts in the Production
Control.OrgaQisation should be Sp%cifically

indicated., |

3e Where mdre than one tradeiis indicated against
a particular ex-cadre post in tbeiProduction Control
Organisation only those steff on the shop floor belon-
ging to the trade from which the ﬁost in required to
be filled at the tiue will be considered eligible

for the ex-cadre post. ;

4, Every workshop erployee will be borne on the
seniority list of the particular éategory on the

shop and will have a lien againstéa post in the

shop. _

e suitaile steff rom shop fioor cadres will be
eliginle to be transferred to thegProduction Control

organisation on the basis of a selection/seniority

v:btoo
|
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cum-suitability either in their own grades or in
higher grades in accordance with @he normal rules
governing the promotion of non-ga%etted staff, -

6. The selection to posts in;the highér grades

in the Production Control Crganis@tion would not in
itself give tc an employee any ri%ht for considercztior
for the higher grade posts on theishop floor,unless

he 1s regularly selected for the érade on the shop
floor, As and when an employee re{ rts to the shép
florr he will revert to hig due pgsition in the cadre
on the shop floor. '3

7o The staff already working 5gainst posts in the
Production Organisation prior to ﬂhe decision to
treat the posts in this Orgenisation as ex-cadre

|

posts fall uncer the following categories:-

(a) Those transferred from shdp floor to Producti-
on fiwmx Control Organisation and retain
their lien on shop floor;

(b) Those. transferred from shdp floor &z and
R¥BENELIGRX SORXREX absorb%d permenently
in Production Control Org%nisation.

(c) those recruited directly to Production Control
Organisation either from dpen market or by
transfer from other Bailwd& or otherwise who
have not been agllotted g ﬂrade earlier,

For_the purpose of promotion in_ future:

(i) Staff falling under Categégy (a) sbove will
be deemed to have been on temporaf% transfer to the
Preoduction Control Organigsation. kheir originagl
seniority will be taken into accod%t in determining
their position on the shop flbor 4?10b the employees
would have continued to occupy but for their transfer

to the Production Control Organisémion.

(i1)  staff falling under category(b) will be given
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option to accept the position on the shop floor which
they would have come te occupy but for their transfer
to the Production Control Organisétion. In cagse they
do not exercise their option in fayour of transfer

to the shop cadre they will be con%idered for promotior

alonguith others to higher grade posts in the Produc-
tion Contrcl Orgenisation only, Ali'things being equal
such staff will be given preference at the time of
filling up of ex-cadre posts,

(iii) 8taff fslling under category (c) above be
allotted a trade by an officer of| the bMechanical
Depear tment not lower than of junior Administreztive
rank., Such staff will also e ‘given an option

for oeing absorbed in the shop cadres snd wiil De

treated in the same manner as staff felling under

category(b)..

(8). Steff deputed to Productipn Control Organis-
tion will be retsined in that Orgénisation for 3 to 5
years depending upon the exigencies of service. They
will be allowed to return to the parent shop cadre

egrlier than 3 years only on promotion.

2e Some of the Railweay administretion have

. expressed difficulties in transféfring the staff rom

f
the shop floor to the Production ?ontrol‘Organisation
The Board desire that transfers meby be riade only as

aidd when opportunities arise for promotion,

3. The Board have considered the points raised
by the G.i..C.L.W., but desire that the above
principles and procedure should be followed.

1
LK 3K BN ] ‘
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'/9 IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD \

w <P No. Yfam ot 198
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Date Note of progress of proceedings and routine orders which

case is
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IN THE HIGH COURT OF JU

ORDER SHEET
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No. :
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D}CATURE AT ALLAHABAD
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Date

Note of progress of proceedings and routine orders

Dated of
which
case {s

adjourned
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